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MR. SPEAKER: The hon. Minister
has agreed to

SHRI BAL RAJ MADHOK: He is
tem.ng wrong facts and he is trying to
mislead the House deliberately.

MR. SPEAKER: About the interim
report he has agreed. About the money
also, he has said that the hon. Member
can discuss and if the hon. Member can
point out any discrimination which has
been made, he would correct it. This is
what I have gathered, to the extent
that I could understand Hindi. I think
he has said that the hon. Member can
discuss with him, and if the hon, Mem-
ber can prove to him any discrimina-
tion he would correct it. Thereore,
there is no quarre] now. Let us now
go on to the next question.

Inter-State Disputes
+
*273. SHRI K. LAKKAPPA:
SHRI A. SREEDHARAN:

will
FAIRS

the Minister of HOME AF-
be pleased to state:

(a) whether Government have
under consideration any proposal to
set up a permanen{ machinery to re-
solve inter-state disputes;

(b) if so, the broad details thereof;

(c) the reactions of State Govern-
mentg thereto; and

(d) the further steps proposcd by
\Jovernment in the matter?

THE MINISTER OF HOME AF-
1I'AIRS (SHRI Y. B. CHAVAN): (a)
to (d), The National Integration coun-
¢il which met at Srinagar recently
recommended the formulation of uni-
form general principles applicable to
the country as a whole for the solu-
tion of the linguistic border jssues on
a well understood basis and the setting
up of a machinery by the Government
of India to which linguistic border is-
sues could be referred for expeditious
solution. The recommendation of the
Counci] is under examination.
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SHRI K. LAKKAPPA: The Natibnal

Integration Council met in Kashmir

Valley in a cool atmosphere . . .

MR. SPEAKER: Now, let the hon.
Member come to the Delhi atmosphere
and the Parliament atmosphere and
put his supplementary question.

SHRI K. LAKKAPPA: . to fing
out a solution to the disintegration in
the country at the hands of the Con-
gress rule for the last twenty years.
While doing so, may I know whether
this Nationa] Intcgration Council . at
the instance of the Government of
India conveyed their intention to sa-
botage and shelve the Mahajan Com-
mission’s report, which was the repoyt
of a commission appointed by the Go-
vernment of India to go into the bhor-
der dispute between Maharashtra and
Mysore and whether the Nationa] In-
tegration Council has thought of a
definite and concrete solution to insti-
tute a permanent machinery for the
purpose in the form of a national tri-
bunal? Such a machinery js envisaged
also under article 263 of the Constitu-
tion. Keeping in view all these things,
may I know whether the Government
would implement the Mahajan Com-
mission’s report first? Then, there are
other inter-State problems such as
river water disputes, location of stee!
plants, location of industries, alloca-
tion of foodgrains and so on. These are
all the common issueg concerning, se-
veral States. Taking all these things
into consideration, may I know whe-
ther the Government of India would
constitute a high level national tribu-
nal to go into these things? I wamt &
categorical answer to these two gpeéci-
fic questiong from the hon. Minister.

SHRI Y. B. CHAVAN: As far as the
first part of the question is concerned.
this recommendation wag not initiated
by Government as such. The National
Integration Council was split up into
two or three different groups. The
committee which made this recommen-
dation was presided over by the Presi-
dent of the Party to which the hon
Member belongs . . .
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SHRI SURENDRANATH DWI-
VEDY: That does not make any diffe-
rence. The decision was not of the
Fresident. What is the insinuation
ahout the President of the Party? This
‘was the decision of the committee.

SHRI Y. B. CHAVAN: The hon.
Member ought to have made this re-
mark when his own party member
made the same allegation imputing
<ubversion by Government,

SHRI SURENDRANATH DWI-
VEDY: What is the subversion of the
devision? The  member is asking a
guestion,

SHRI Y. B. CHAVAN: I am merely
giving information. 1 am not imputing
any motive. I said this committee was
presided over by the President of the
Farty.

SHRI SURENDRANATH DWI-
VEDY: The hon. Minister was also a
raember of that conference. Every
party was represented in that commit-
fre. The decision was their collective
decision.

SHRI Y, B. CHAVAN: Of course, I
um saying so. I merely gave informa-
tion. Why is he angry about it?

SHRI SURENDRANATH DWI-
VEDY: Therc was no need for it.

SHRI Y. B. CHAVAN: This recom-
.nendation was made by a group pre-
«ided over by a certain person. It is
merely a statement of fact. It was ulti-
wmately accepted.

- SHRI SURENDRANATH DWI-
VEDY: The recommendation of the
committee was not accepted by the
conference in full.

" SHRI Y. B. CHAVAN: It was refer-
1ed back to the committee for some
inodification and then the recommen-
dation was ultimately accepted unani-
mously.

SHRI SURENDRANATH DWI-
VEDY: The sub-committee's recom-
mendation was modified and accepted
4y the General Council,
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SHRI Y. B. CHAVAN: Ultimately

the recommendation was accepted
unanimously.
SHR]I SURENDRANATH DWI-

VEDY: That ig correct.

SHRI Y. B. CHAVAN: This is the
most important thing.

SHRI SURENDRANATH
VEDY: Say that.

DWI-

SHRI Y. B. CHAVAN: My main
point is this. There is no question of
intention of any subversion of any
particular thing.

The question was also raised about
the Mahajan Commission Report. The
Mysore Chief Minister did specifically
raise it and there too the Prime Minis-
ter had made Government’s position
clear, that the Report is before Gov-
ernment and they have not taken any
decision about it. As to whether this
principle in the recommendation will
be made applicable or not, Govern-
ment do not want to commit themsel-
ves to any position. They may accept
or they may not. This is the position
that was made clear in the conference
itself.

SHRI K. LAKKAPPA: The hon.
Minister just now said that at the con-
ference the decision were taken una-
nimously. It is not a fact that the Chief
Minister of Mysore has given a note
of dissent and also made a statement
after convening a press conference that
this Integration Council met in order
to create disintegration and we have
also this Mahajan Commission Report?
Is this statement correct?

SHRI Y. B. CHAVAN: I am not
aware of any press conference he con-
vened. At the same time, I am not
aware of any note of dissent, 1 did
make a mention of whatever question
he raised or the view he expressed.

SHRI K. LAKKAPPA: No. he made
a statement . . .

MR. SPEAKER: The hon. Minister
is not aware of it.
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SHRI A. SREEDHARAN: With the
passage of time, the dispute between
States have increased and the only
type of co-operation we have between
States today is in highway robbery,
in which even the constables of Shri"
Chavan’s police are involved, and also
smuggling. A number of disputes have
been created by this Government tor
political reasons; for example, border
disputes, and the Mahajan Report
which will be never accepted by the
people of Kerala. The Home Minister
stated that they are thinking in terms
of constituting. a machinery. But the
Founding Fathers of our Constitution
has visualised this eventuality; they
werce brilliant men and not political
adventurists;

They have incorporated in the Cons-
Titution a provision for that, article
which says:

“If at any time it appears to the
President that the public interests
would be served by the establish-
ment of Council charged with the
duty of—

(a) inquiring into and advising
upon disputes which may
have arisen between States

These disputes have been there for the
last 20 years, and they have been crop-
ping up on a number of occasions.
would like to ask the Home Minister
on how many occasions this Govern-
ment have acted upon this provision
of the Constitution, and it they have
not done that., why not? On what
issues did they use this provision of
the Constitution?

SHRI Y. B. CHAVAN: He has asked
me a very comprehensive question, but
as far as it is related to this particu-
lar part, I can say that there are cer-
tainly some disputes, and these dis-
putes have not been created by the
Gaovernment of India. They are there.
The only point js they have not been
solved. That is exactly the anxiety of
the National Integration Council. They
thought whether it could not be done
by formulating certain acceptable,
well-understood  principles, and a
machinery set up efter formulating
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those principles. That was the recom-
mendation. The Government of India
is comsidering this matter. I do not
know why he is going into all the
other things.

SHRI A, SREEDHARAN: On how
many occasions has thig provision of
the Constitution been acted upon?

SHRI Y. B. CHAVAN: I will
quire notice for that.

ot oW weg qwi ;& qg-war o
® g ST dgan g fF S€ee aw
ST A &7 A /IT 91, i@
A fguras w2w #1 A9w § 99 @
# 39 FY w1 TUW JAr S A7 Arferdt
¥ gg2 far o <@g & an fae AR Ew
4 I g9 T AT oW Y o1 @R
@7 gy f& fgw=e mRw, weEEE,
FTAET AT TAX EAHT F1 FAT@T I
1 2 o 7 TETeY T § W ag S
faer =nfed, F 59 AT 1Y grESTAA
# ga™ foaT ST a7 g 99 Y A
HAY ST FY Avfeay &

SHRI Y. B. CHAVAN: Naturally I
will have to ask for notice, but at the
same time, I can say that this question
was discussed here, but unfortunately
the States concerned did not agree to
the proposal.

SHRI J. MOHAMED IMAM: The
entire country was reorganised by the
States Reorganisation Commission, and
the SRC report provides a machinery,
i.e. the zonal council, which is expect-
ed to resolve all border disputes and
the zonal council, in some cases, has
succeeded in solving and settling these
disputes. The major dispute now
remaining is between Mysore and
Maharashtra which we had already
decided to resolve in some way or
other finally. The Mahajan Commis-
sion was appointed, and it was thought
that this dispute would be resolved
through the medium of this Commis-
sion, but this new proposal of the Na-
tional Integration Council seemg to
be the result of the Maharjan Commis.
sion report which is acceptable to the
Government of Mysore. So, may I

re-
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know the effective stand that the Gov-
ernment hag taken with regard to the
Mahajan Commission report, whether
it is going to accept it or not, so that
all these speculationg may be set aside?

Secondly, we were definitely told by
the representatives of the Govern-
ment of Mysore that this proposal
which was given by the committee
and by the National] Integration Coun-
cil was not accepted by the Chief
Minister of Mysore, and that he op-

posed it in the Council. So, may I
know whether the Government
would take a decision regarding

this recommendation abou¢ this border
machinery only after consulting and
with the approval of the Chief
Ministers of the concerned States?

SHRI Y. B. CHAVAN: I have said,
about the Mahajan Commission report
the Government has not taken any
fina] decision. This is a fact. As I
have stated, this matter thig report of
the National Integration Council, is
under examination,

SHR] RANGA: It would be - under
examination eternally.

SHRI Y. B. CHAVAN: Naturally
one cannot decide things without exa-
mination.

SHRI MANUBHAI PATEL: Linguis-
tic States were createq with the idea
of making the local people feel the
existence of swaraj, but it has work-
ed in g different direction and created
division. May I know whether, in
order to do away with all the disputes,
the Government will abolish all the
linguistic States and divide the whole
nation into four zones?

SHRI Y. B. CHAVAN: There is no
such proposal.

oft HTEE T ;o g JA S
AN A FAT H4T {6 w@T aw A
TR A AT w7 TE & AR W
WiE 9 G ¥ [ W @ § I
gifat ag a7 few a@ & o0 A
§ 7 2 womi F A A A wve
e § IR O w & fqu T ®
w§ WA # TR B A feea
2 ? faw nix & faw wrer & AR AT
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F0T wfeawF g 3@ Tiw B Iq WrAT-WIET
ofer @ fay foar @ @ F10 wafe
I’ W fag=a ® 7wy ¥ g
M fea ! g = Aaw T
qrart F g A9 W@ § W ag A
w3 fF A areawr e A @,
FNT T | A @, F i g @ ?
HIW &F WY THH T TG 77 a8 § |
T FTIFE AT X qEETT Ay oqun
fevra @ ag & S wrgAT F
SHRI Y. B. CHAVAN: It is difficult

to enter into arguments with the hon.

Members. Where both the Chief Mi-

nisters of the concerned States have

agreed, it was accepted. Where the
agreement of the Chief Ministers was
not possible, it could not be accepted.

Therefore, it is difficult for me to ex-

press views about the principles an

which it should be done. The point is
whether we can have well-understood
and acceptable principle on this mat-
ter. Unless it is op that basis, the
question cannot be solved. They arc

difficult, complex and complicated
problems. Politically too they are
difficult problems; the hon. Member

knowsg it.

SHRI B. SHANKARANAND: Even
though a long time has gone since the
Mahajan Commission submitted its 1¢-
port to the Government, the Govern-
ment is still undecided and the hon.
Home Minister says that the Mahajan
Commission rcport is being examined
by the Government. In view of the
recommendations of the National Inte-
gration Council and also in order to
avoid the criticism of the people and
also the Opposition parties, will the
Government fix a time limit by which
it will come to a definite decision on
the report of the Manajan Commis-
sion?

SHRI Y. B. CHAVAN: ‘I under-
stand the anixety of the hon. Members.
Untortunately it could not be done.

st ey oW IqT - WY
grm § fom & wew o wig & A

o g B ¥ ofer o & IR
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a fig fear a1 g9 foig & fasg
Faw AT gfamm g usr QX
FNH AT AT H Q@ 9T T AA
f& 3°% @ faamr s wfgd W)
IR WG FAIT F hEw ¥ @AW
G g &+ & s =g g fEow
T AT TegY X HYAV-HGAY T T
FTHITHT 79 O & 9 771 & f6 woi-
BT TATHT IR Fawmar Iy ?

g qF FAENE FT qEEe § A0
II5q IgHT ;I FT 7 § | 9fF g9
FI¢ § aufet @ favig 7€) & aar @
9 Y FT AT JGET7 F 8 39
fawr ¥ o S2m@T § AT ¥ o7 4% faEw
FX @ & AT agl 97 @A AT AR
F1 9T 7 FT frg F79 71 fm
FT@EE?

SHRI Y. B. CHAVAN: 1 cannot say
anything more than what has been said

before. If at all the hon. Member
wants specific information, he can
give me notice.

SHRI E. K. NAYANAR: In the last

few years, the relations between the
States are worsening due to water dis-
putes and inter-state disputes on bor-
ders, etc. The mecting of the Na-
tional Integration Council held at Sri-
nagar recently has taken a decision on
the creation of a machinery to go into
thowe disputes and all pariies acceptcd
that recommendation. After having
made that recommendation, when the
Chief Minister of Mysore Mr. Virendra
Patil went to Mysore he issued a state-
ment . ..

MR. SPEAKER: Three Members
had already asked about it.

SHRI E. K. NAYANAR:
State is concerned with this.

Kerala

SHRI K. LAKKAPPA: We want It
to be implemented . . . (Interruptions.)

. MR. SPEAKER: It looks as though

you are going to implement it here,

in this House. : ‘
1265 (ai) LSD—2.
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SHRI E. K. NAYANAR: As far as
Kerala is concerned . . .

SHRI K. LAKKAPPA: They are a
party to it . . . (Interruptions.) All
parties in Kerala—even the Congress
people—and not only the communists
and the SSP, but all the parties oppose
the Mahajan Commission report. It is
not acceptable to them, the Kerala
people. May I get a categorical ans-
wer from the hon. Home Minister,.—
(Interruption) —

MR. SPEAKER: We will go to the
next question, now.

SHRI E. K. NAYANAR: I want a
categorica] answer from the hon. Home
Minister. The question is whether the
Government will consider the recom-
mendation of the National Integra-
tion Council which had met in Srina-
gar, whether that is suitable to solve
the problem. 1 want to know whe-
ther the Government will consider it.

SHRI Y. B. CHAVAN: As I said,
the recommendation of the National
Integration Council is being examined
by the Government.

st FodETe wWNE . TEEET
FTaT 1 & T 7 Fqw w7 {ewr
v wafafaifady M7 gdwe ¥ 42,
§, A% T & A7 I=F afeorar &
ag a7 & uwar & fr ag ofear €A
A #7 &1 AR, AETeA e Ay
i & ar & aF T3 w1 wE @
fom # & & Yrq Fe¥ & fo gy fone
F wm, AgY o omar wfed o Wy
a qg & fF T oy w1 A7 QA
¢ @ FEwd & 0% ¥ qwi AN
dNRE gt & EE oy dgw
Tz 99 €z ® R0 W T O
¥ @G g% WA 97w
= Wfw s i w@T ¢
N guw ¥ q@ # wfew
Lacigk

aré ¥R
g9 Ny
it
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SHRI K. LAKKAPPA: Sir, that is
not correct. The Maharashtra Chief
Minister has agreed to it and they
thirsted for the Commission. So,
Maharashtra is a party to it.  (Inter-
ruption)

MR. SPEAKER: Order, order. Will
you kindly sit down? It is for the
Home Minister to answer.

SHRI Y. B. CHAVAN: The hon.
Member has not raised any question
whicb I can answer,

SHRI DHIRESHWAR KALITA: I
am putting a question regarding the
Assam and Nagaland border. There is
the Sibsagar district of Assam which
is continguous to Nagalang State.
There is a big forest there which is
at present held by the Government ot
Assam, This js part of Assam State.
Sometime back, the Nagaland Govern-
ment also claimed it and issued licen-
ces to contractors to afforest trees. The
Assam Government also issued licences
to the contractors. Both the contrac-
tors and the labourers are now quar-
relling there. Sometimes, the under-
ground Nagas also come there, kidnap
people, and collect taxes. This quar-
rel is going on there for some years.
The question is whether, to bring
amity between these two States; the
Government will consider the setting
up of a Commission to finally establish
the boundary between Assam and
Nagaland States?

SHRI Y. B. CHAVAN: That is a
matter which is meant for the discus-
sion between the two Chief Ministers
concerned. There is no question of
appointing any Commission now.

_SHR1 N. DANDEKER: Have the
Government of India consider:i ren-
dering these parochial loyalties of
pdliticians irrelevant by holding'a ple-
biscite for the disputed areag: between
Mysore; Maharashtra and Kerala?

SHRI K. LAKKAPPA: No.
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SHRI Y. B. CHAVAN: That is.a
suggestion for action.

SHRI N. DANDEKAR: Have the
Government considered it?

SHRI Y. B. CHAVAN: As I said,
the entire matter is under examina-
tion. If at all, the suggestion of yours
may also be examined.

SHRI J. H. PATEL:
Kannada).

MR. SPEAKER: The dispute is bet-
ween Mysore and Maharashtra. Every-
one cannot understand if you speak 1n
that language.

(Spoke 1

SHRI J. H. PATEL:
Kannada).

(Spoke in

SHRI S. M. KRISHNA: May I trans-
late it?

MR. SPEAKER: I have understood
it myself. Why should anybody
translate it? Your question was: when
they accepted the Kutch Award, why
not accept the Mahajan award? Now
both of you may sit down. Calling
Attention.

oft Ay femdr #7737 WIE v
ST Tgy midm !

MR. SPEAKER: Question Hour is
over.

WRITTEN ANSWERS TO
QUESTIONS

Resumption of Air Services Between
India and Pakistan

*274. SHRI BENI SHANKER
SHARMA:
SHRI D. C. SHARMA:

Will the Minister of TOURISM AND*
CIVIL AVIATION be pleased to state:

(a) whether the questioh of resump-
tion of air services between India and
Pakistan has been taken up agiin with
that country; and





